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IMpPORT OF RAILWAY STOREg FROM
USA

265 SHRI NIREN GHOSH. Will
the Minister of RAILWAYS be pleas-
ed to state-

(a) whether Government of India
have imported from USA large
quantities of Railway stores during
1965-66,

(b) 1f so, the tolal value of the
stores 1mpoited during the period,

(¢) whether some of the stores arz
produced in India, and

(d) if so, the reasons for purchas
ing the stores from abroad?

THE MINISTER OF RAILWAYS
(SHRI C M POONACHA) (a) and
(b) Railway stores involving foreign
exchange payment of approximately
Rs 1661 crores only were imported
from US A during 1965-66 against
the total purchases of stores during
the same period of the value of
Rs 32971 crores

(¢) The stores referred to against
(a) and (b) above were not produc-
ed 1n India when orders were placed

(d) Does not arise in view of (c)
above

Lanp oN SipE oF Rammway TRACKS FOR
CULTIVATION

266 SHRI G MURAHARI Will the
Minster of RAILWAYS be pleased to
state the total land on either side or
the Railway tracks available for cul-
tivation and the total land leased out
so far?

THE MINISTER OF RAILWAYS
(SHRI C M POONACHA) Total
cultivable land available along the
Track and in railwy yards and colo-
nies 1s approximately 90,000 acres Out
of this, about 41,839 acres have been
handed over to the State Goveln-
ments and 21,129 acres allotted to the
cultivators and railway employees
directly by the Railways
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New Buorar TExTILE MiLn, Lrp

267 SHRI D THENGARI Will the
Minister of COMMERCE be pleasad
to s ate*

(a) whether 1t 1s a fact that the
New Bhopal Textile Mills Ltd, which
was taken over by the Government n
February, 1966, has been lymng closad
since 9th July, 1966,

(b) the number of workers ren-
dered jobless on account of the clo-
sure,

(c) the compensationrelief pewd .0
them so far, and

(d) when the same 1s expected lo
be reopened?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
M SHAFI QURESHI) (a) Yes, Sir.

(b) 1460

(c) Relief Advance of Rupees S'x
Lakhs and Thirty thousand has beer
paid out of Provident Fund No com-
pensation has been paid

(d) Efforts are being made to .e-
open the mills

{GRATUITY SCHEME IN HINDUSTAN
STEEL

297 SHRI T V ANANDAN Wil
the Minister of STEEL, MINES AND
METALS be pleased to state

(a) whether 1t 1s a fact hat gratuity
scheme for retiring personnel 1s not
1in force in the “Hindustan Steel”,

(b) 1f so, what
therefore,

are the reasons

(c) whether there 1s any proposal
to bring such a scheme 1nto force in
the near future, and

(d) if so,
thereof?

THE MINISTER OF STEEL, MINES
AND METALS (DR M CHANNA
REDDY) (a) to (d) Hindustan Steel
Limited has a Gratuiiy Scheme which
has already been introduced in *wo
of the Steel Plants and the Head

what are the details

TTransferred from the
1967.
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Office of the Company. It 1s likely
to be introduced in the other Steel

Plants and units of the Company
shortly.
Broadly, the Scheme envisages

payment of gratuity to all its regular
employees except those who are ap-
pointed on contract basis for a pe-
riocd of five years or less, foreign
technicians, re-employed persons ectc.
It 1s admissible for good, efficitent and
faithful service on discharge on abo-
lition of post and permanent incapa-
city provided the employee has ren-
dered atleast five years’ qualifying
service, on death and on superannua-
tion. Gratuity will be equal to 13
days emoluments for each completed
Year of service subjcet to 3 maximum
of 15 times the emoluments or
Rs 24,000 whichever is les.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED GRANT OF ABOUT 375 INDUS-
TRIAL LICENCES TO TuE Birrna Group
OF INDUSTRIES DURING THE YEARS
1957—66

SHRI M. P. BHARGAVA (Uttar
Pradesh): I rise to call the attention
of the Minister of Industrial Develop-
ment and Company Affairs to the re-
ported grant of about 375 industrial
licences to the Birla Group of indust-
ries during the years 195766 with a
total estimated jnvestment in capital
equipment alone of Rs. 384 crores and
involving import component of Rs. 248
crores.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN ALI
AHMED): Sir, presumably the refer-
ence 1s to the article entitled “Empire
of Birlas” which appeared in “Main-
stream” on December 17, 1966. The ar-
ticle mentions that the Licensing Com-
mitted granted approval for 375 appli-
cations of which investment data are
available for 240. These 240 applica-
tions jnvolved an investment jn capital
equipment alone of Rs. 246 crores with
an import component of Rs. 159 crores,
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If the available figures are boosted up
pro ratg for all the applications appro-
ved, the total investment and its im-
port component would be, according
to the article, Rs. 384 crores and Rs
248 crores respectively.

2. An interim study which has been
made of industrial licensing policies
by a consultant is under Government’
consideration at present. As soon a-
the study and examination thereof by
Government is completed, a statement
regarding the issue of industrial licen
ces will be placed on the Table of the
House,

SHRI M. P. BHARGAVA: May 1
know whether the hon. Minister is in
a position to tell the House if there
are similar other firms who have been
granted such a large number of indus-
tria] licences in the same period 1957-
66, and whether there are any princi-
ples laid down in the Industrial Policy
Resolution of the Government and, if
so, by grant of such a large number of
licences, whether any of the provisions
of the Industrial Policy Resolution
have been violated?

SHRI FAKHRUDDIN ALI AHMED:
Sir, I have already informed the House
that the entire matter regarding the
licensing policy was examined by a
consultant appointed by the Planning
Commission. The interim report has
just come to us which is being studied
at various levels and we also expect
to get the full report from him after
which 1t will be possible for us to exa-
mine all the questions involved so far
as this policy is concerned. I may in-
form the House that with regard to
this very matter, some statement was
made by our late Prime Minister,
Pandit Jawaharlal Nehru, in 1963, and
we stand by the policy enunciated by
him. It will only be possible for me to
examine in greater detail after all
the facts are before us when the full
report is there and when we have had
an opportunity of discussing this mat-
ter at various levels and also in the
Cabinet,

SHRI M. P. BHARGAVA: May I
know whether the hon. Minister will
give an assurance to this House that



